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The applicant wh

e R
was re—employed in the Postal Depa nr*TTﬁli}ﬂ, as the pPostal Assistant
"1,
at Etah WeBefe 2370 1903, He apgl hfﬁhhf~hih u,:*ﬂ 2ave

F . »

WeBeFe29.0.84 to 31.3.65 and submittad 1 ave ;?}éyﬁ,
with medical certificate obtained by a zggisga.-

b
practioner. The applicant was asked to eubmit ﬁ%&-acl”’

this period which was done and a detailed atatamenb'ﬁﬁr=
leave arplications and medical :artificataa, he submittadwﬁr'

time to time was given, but no leave order was issued thnu@ﬁ"

several reminders were sent.

The applicant has prayed that the re spondents may be
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dirccted to regulate the period of leave from 29,.8.84 to 3143485 |

which they have ordersd to be treated as dies-non into the period i

of leave as admissiblaMtn the ﬂﬁpliﬂﬁnt.1 This was to do because 1 g

-

the said period was troated as dies—-non, ' - =

The respondents has appostd the application and it has §}

becn stated that the applicant was reserved trained Fool candidaﬁﬁ%'

'
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and reserve trained pool is pool as watfing list for Stup-gap

R dun to
arrengcmﬁnfjtimh to time whenever any clerk goe€s on leave ﬂggﬂn?

sccidental sbsence. The departmental selection committee 82 lnutﬁd
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the applicant as one of the candidﬂtaarfgr Ruserve Trained Pool . | *

being Ex-service-nen zgainst ® reserved seak on 20.1,1983 but hg/

was Junior—most in the list as he has securnd lowest matk#%_ﬁ

scandidates from the Departmental quote wanBjnﬂt augilabla'by ~ ‘xfi s
that time, the applicant was asked to work on the post of Lpﬁ“& TRl S
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Division Clerk and aubaaquﬁntly dapartmﬂntal nahdigabqﬁt hggg (s S



alary from the date he
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lsat?, hé has: not ceased tu EB"ﬂfWW'ELij CaLs: j;‘h—iﬂiﬂf“ejiw ng
'r*' - '. _
been pald full pay and allowances aﬂmi le t al Asstte
one C.K, &grawal, Post-man Neuabganj, hm’s_ﬁ:&_ &fﬂ to t
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X Postal Asstt, Raja Ka Rampur dislodging th&’unﬁ

g ordered to wait for his tyrn of being absorbed iny“ me
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vacancy and the same did not gome into actual npanntin

applicent nuntlnued to work at Raja Ka Rampur, Post ﬂ?fib&'#

22,3.,84 and whereafter he fell ill and applied for medical laiqgi

Rccording to the arplicant he continued to work upto 22.3.,1984 F:J;f

snd there was no break as suche Conscquently the respondent could ;'

nnt trecte the so»id period as dies—-non.

. The applinaﬁt}grieuancﬂ is that no opportunity for

hearing was given to the applicant as to whether the period j - oy

to be treated as dias—-non teave vacancy, This order cann&t be

allowed to sustain and acecordingly this arplication is allowed

and the order is aquashed, However it will be for thélrElpéﬁdant
. to decide this question within a pariod of three months after

giving an opportunity of hearing to t he anplicant. No order ~

as to costs, M g
Membe JM—/ Vice Chairman,

Dated: March 25, 1992, - e -
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